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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE (FTC) 
LAKHIMPUR, NORTH LAKHIMPUR 

 

1.  Smti.  Bandita Konch 

   ..............Accused 

            Vs.  

          State of Assam 

   ..............Opposite party 

  

 Present:  Syed Burhanur Rahman, A.J.S. 

        Addl. Sessions Judge (FTC). 

  

 Advocate for the accused : Sri Ranjit Kumar Borah 

 Advocate for the State : Mr. M.P Hazarika 

 Date of hearing  : 30.05.2022 

 Date of order   : 30.05.2022 

 
ORDER  

  

1. Learned Addl. P.P is present.  

2. Learned counsel on behalf of the accused Smti. 

Bandita Konch  has filed the instant petition U/s 438 

Cr.P.C for granting the bail to the accused in 

connection with the Dhakuakhana P.S. Case No. 

92/2022, u/s 420/279 of IPC, corresponding to G.R 

Case No. 134/2022. 

3. As per the allegation made in the FIR by the husband 

of the accused that the accused Bandita Konch, on 

30.04.2020 got an amount of Rs. 46,279/- (Rupees 

forty six thousand two hundred seventy nine) only, 

got transferred through Mobile G-pay to her account.  
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4. Learned counsel on behalf of the accused has 

submitted that the informant who is the husband of 

the accused is posted in Jammu & Kashmir, as a 

CRPF personnel. Further, a maintenance case u/s 125 

of Cr.P.C was filed by the present accused against 

her husband in the court of Learned S.D.J.M, 

Dhakuakhana and her husband was not paying the 

maintenance amount regularly. Also, it is submitted 

that the present accused has made complaint to the 

higher authority of the department of her husband 

for not including her name as wife in his service 

record. Therefore, out of grudge and with malafide 

intention the present F.I.R was lodged against the 

present accused. The F.I.R is in fact, a concocted one 

and the accused is nowhere connected in the 

allegation made in the F.I.R.  

5. Learned Addl. P.P has objected the bail petition and 

submitted that there are sufficient incriminating 

evidence against the present accused.  

6.  Upon perusal of the case diary and the material 

available on record it is very clear that mobile G-pay 

can only be done if the mobile phone of that person 

is in the hand of the accused. However, as the 

present informant is posted outside the state of 

Assam, it is very unlikely that such kind of 

transactions through G-pay can be done by the 

accused person. That apart prima-facie no 
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incriminating material is found against the present 

accused which warrant the custodial interrogation of 

the accused person. Hence, the bail application is 

hereby allowed, subject to the satisfaction of the 

concerned Investigating Authority.  

7. Accordingly, the bail petition is allowed and the 

accused Smti Bandita Konch is allowed to go on bail 

of Rs. 20,000/- (Rupees Twenty Thousand) only with 

one surety of the like amount to the satisfaction of 

the concerned Authority. However, the following bail 

conditions are imposed:  

i. The accused will not abscond and will regularly 

appear before the trial court.  

ii. The accused will not temper with evidence, will not 

intimidate and/or influence witnesses/ victim.  

iii. The accused is to furnish photocopy of Voter Card/ 

Aadhaar Card or any other tangible government 

document portraying his photograph and address.  

iv. Violation of the bail condition will make bail liable to 

be cancelled.  

8.   Disposed of.  

9.  Case record/ Case diary may be returned back.  

 Given under my hand and seal of this Court on this 

the 30th   day of May/ 2022.  

 
              (Syed Burhanur Rahman) 

 Addl. Sess. Judge (FTC) 
            Lakhimpur, North Lakhimpur 
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Certified that the order is typed 
to my dictation and corrected by 

me and each page bears my signature.  
 
 

 
  (Syed Burhanur Rahman) 

    Addl. Sess. Judge (FTC) 
Lakhimpur, North Lakhimpur 


